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HIGH COURT OF PUNJAB & HARYANA
Capitot Comptex, Sector-l, Chandigarh

NOTIFICATION

Dated, Chandigarh, the 15th November 20.23

1. NAME AND CATEGORY IIISE BIFURCATION OF THE POSTS:-

High Court'of Punjab & Haryana, Cha::digarh, invites applications from

eligible candidates to fill up 25 vacancies (23 actual + O2 anticipated) in the

cadre of Haryana Superlor Judtcial Servlce by way of direct recruitment

{i.e. 25% quota) from amongst the eligible Advocates from the Bar, through

competitive examination under Rule 6(1)(c) of Haryana Superior Judicial

Senrice Rules, 2OO7, in the prescribed Application Format (Annexure-1|.

Note 1:- On11,' Persons with Benchmark Disabilities (PII'-BD) from its categories i.e. {i!
Blindness and Lorv Vision & (ii) lncomotor disabilitv from its respective categories,
nhich have been identifred as suitable, lvill be considered for the purpose of
reservation, in vieu,'of Haryana Gorzernment Gazette Notification dated 25.10.2021.

Note 2:- Persons with Benchmark Disabilities (RvBD) of other categories can arlso apply even
if the post is not reserved for them but has been identified as suitable. Horrever,
such candidates will be considered for selecrion to such post by'general standard of
merit and without any relaxed standards.Those candidates cannot avail age limit
relaxation as is given to PwBD category candidates, for whom posts have been
reserved. Horvever, they shall be entitled to Examination Fee relaxation on parity
with the candidates of PwBD category, for lvhom posts have been reserved.

Note 3:- In the light of Judgment dated 19.02.2020, passed by Hon'ble Supreme Cour.t of
India in S.L.P. (C) No.14156 of 2015 titled as 'Dheeraj Mor Vs. Hon'ble High Court of
Delhi, Memhers of ,Iudlclal Servlce are not ellalble to applu ln the oresent,
recrttltmcnt orocess.

Notc 4: The number of vacancies and reservation of posts are liable to be altered $.ithout any
notice.
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2. PAY SCALES:

The pay scale for the said post is in the Revised Pay Level J-5 in the Pay
Matrix (with initial start of Rs. 1,44,840/-) corresponding to the Existing Pay
Seale of Rs. -51550-6.3070 or sr-!c!: a-s ma.y be revised by the Ha-:1'ana

Government from time to time.

3. ELIGIBILITY/QUALIFICATIONS: -

A candidate for direct recruitment to the service:

3.1 must be a citizen of India.

3.2 must have been duly enrolled as Eu:l Advocate and has practiced for
a period not less than seven years.ltl

3.3 must be an income tax assessee lbr at ieast three assessment
years preceding the date of application, with gross professional
income of not less thal rupees five lalrtrs per Elnnum. The
applicant shall also be required to attach the proof of his
independent engagement and conducting of not less than fifty
cases (other than bunch cases) per year in the preceding three
years:

Provided that in case of candidates belonging to Scheduled
Castes, Scheduled Tribes, Backward Classes, Physically
Challenged persons and Ex-senricemen, the gross professional
income shall not be less than rupees three lakhs per annum and
the condition of independent engagement and conducting of cases
shall be forty cases (other than bunch cases) per year in the
preceding three years

3.4 must have knowledge of basic computer application for usage
purposes.

3.5 must have passed matriculation examination u,ith Hindi as one of
the compulsory or elective subjects or any other equivalent
examination in Hindi language, specified by the Government from
time to time.

r trl In the light of Judgment dated L9.O2.2O2O, passed by Hon'ble Supreme Court of
India in S.L.P. (C) No.14156 of 201.5 titled as'Dheeraj Mor Vs. Hon'ble High
Court of Delhi, an Aduocate has to be contlnulng in practlce Jor not less
than 7 gears a.s on the cut-off date and. at the time of appointment, as
DLs*ict Judga Members of Judicial sentlce haatng 7 gears' experlence ol
practlce before theg haae jolaed the sentice or haoing combined.
experience of 7 gears as lauger and member oJJudiciary, are not eligible
to apply Jor dlrect recruitment as a Dlstrlct Judga

4. DISOLIAI.IFICATIOU F.OR APPOINTMEHT: .

No person shall be qualified for appointment to the Service or being in
o ---: - ^.r.fgl VIUC.

4.1 If he/she has more than one spouse living;
(Provided that the Governor may, if satisfied that there are special
grounds for doing so, exempt any person from the operation of this
sub-rule).

4.2 If he/she has been dismissed or removed from seryice by any High
Court, Government or Statutory Body or Local Authority;

4.3 If he/she is/was convicted for a::y offence involving moral
turpitude or has been permanently debarred or disqualified by any
State or Union Government, High Court or Union Public Service
Commission or any State Public Service Commission from
appearing in any examination or interview;

*il
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4.4 If he/she, being an Advocate, was found guitty of professional
misconduct under the provisions of Advocates Act, 1961 (Central
Act 25 of 1961) or any other law for the time being in force.

5. AGE LIMIT: -

5.1 Candidates shouid not be less than 35 years and not more than 45
years of age on the last date of submission of applications i.e.
22.L2.2A23.

5.2 Upper age limit is relaxable upto 5 years for the candidates
belonging to SC/BC-A/BC-B/RvD/ESM of Haryana State only.

RESERVATION: .

6.1 The Haryana Superior Judicial Senrice Examination 202'3-24 will,
be conducted in accordance with the provisions contained in the
Haryana Superior Judicial Service Rules, 2OO7, as amended from
time to time.

6.2 The reservation and eligibility for SC/BC-AIBC-B/EWS/ESM/R'I'D
category candidates shall be admissible in accordance with the
Policy/Rules/Instructions issued by the Government of Haryana
from time to time.

6.3 The benefit of reservation is admissible only to bonaIide
domiciles/residents of State of Haryana.

6.4 Candidates seeking reservation under SC/BC-A/BC-B categories
are required to submit the latest Caste Cerlificate issued by the
Competent Authority.

6.5 The criteria for exclusion of persons within the Backward Classes
as Crearny Layer, regarding reservation in Senrice and Admission
has been specified by Haryana Government, vide Notification No.
491-SW(1)2021 dated 17.ll.2O2l. Therefore, the candidates
belonging to BC-A/BC-B category are required to attach
latest/updated Certificate as per Notification No, 491-SW(i)2021
rlofcrl 17 11 DnD 1 Rr. (1nrrt Inqtr:rntinns Nn CD l1?C tCCtl?-1GS-TTI

'eel -v

dated 22.A3.2022 issued by the competent authority.
6.6 Candidates belonging to BC-A/BC-B category are also required to

attach a declaration along with Backward Class Certilicate that no
change occurred in their status and they do not fall in the section
of creamy-layer as per Notification No. 491-SW(1)2021 dated
77.Ll.2021.

6.7 The reservation to EWS Category candidates will be given as per
Har5rana Govt. lnstructions No. 22/L2l2OLg-lGS-m dated
25.O2.2OL9 & Instructions No. 22/1212019-lcs-m dated
f 3.03.2019. They are required to submit theiatest lncome & Assets
Certificate issued by the Competent Authority.

6.8 The reserwation for Ex-senricemen of Ha4zana will be given as per
insl-:ctions No. 22/lO/2013-lGSIII dated 30.04.201.8,
No.12l75/2O79-4GS-II dated 09.03.2022, further clarified vide
letter No. L2/15/2O19-4GS-II dated 13.04.2022 issued by the
Har5rana Government.

6.9 Candidates seeking reservation under PwD category would be
eligible for reservation in servicesfposts who suffer from not less
than 40 per cent of the relevant disability. The candidate who
wants to avail the benetit of reseruation would have to submit a
Disability Certifrcate issued by the competent authority, as per
Haryana Government instructions No. 22/ lO /2013-lGSIII dated
25.O4.2OL8 & instructions No. 22/IOOl20l8-1-GSIII dated
01.05.2019.
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6.10 The reserved category candidates belonging to other States will
compete against the posts meant for GeneralfUnresewed Category
and will be considered as General/Unreserved Category
candidates. They are required to fill their category as General
/r n +oaan rv4lv6vrJ.

DETAILS OF E:'GI\IINATION: -

7.1 The selection of suitable candidates for appointment in Haryana
Superior Judicial Service will be made through examination. The
examination shall be conducted in tw'o stages namely:-
(il Written Test.
(iil Viva-Voce.

Keepi:lg i:e vie'..v the number of applications received, this Court may hold
a preliminary examination for short listjng the candidates, consisting of
objective tlpe questions from the syllabus as prescribed for the written
test.

Nate 2: - This Court reserves the right to decide ratio for shortlisting the candidate
for written test.

N:ote 3r Bare Acts wili be provi<ied to the canciiciates during Law Papers in rhe
written test.

SYLL/I,BUS AND FORMAT OF DKAMINATIOI{: -

8.1 The selection rrould be on the basis of written test of 750 marks
and uiua uoce of 250 marks, to be conducted by this Court^

8.2 The wriLten test and viva-voce shall be conducted in English
*or{irrm av^or} fhp lanmraci f,ahari..!uiuiu v,lvvlJL lrrv .qabsBb

8.3 The details of the Syllabus and format of written test and viva voce
are enclosed a[ Annexute-2.

8.4 Candidates securing 4Ooh or more marks in each paper will be
called for viva voce. But merely securing 4Oo/o ar more marks would
not confer any right to be called for viva voce. This Court shall
ha-ve the di.scretion to shortlist the ca;rdicl-ates r.qual to three times
the number of vacancies for viva-voce. Further, no candidate will
be considered to have successfuliy qualilied the Haryana Superior
Judicial Service Examination unless he/she obtains 50% marks
(read 45% marks for the SC/BC-A/BC-B/RilD/ESM category
candidates) in the aggregate out of the total marks fixed for the
written testand viva-voce. It is also made clear that no candidate
rvill oet the risht to be annointed erren if he/she obta:ns -507o marks
(read 45Vo marks for the SC/BC-A/BC-B/PwD/ESM category
candidates) in the aggregate of the written lest and viva-voce.
However, candidates will be appointed strictly in the order of merit
(category wise) in which they are placed after the result of written
test and viva-voce.

EXAMIIYATION FEE: .

9.1 Rs.1O00/- (Rs. One thousand only) for General/EWS/other State
category candidates.

9.2 Rs.500/-(Rs. Five hundred only) for SC/BC-A/BC-B/RvD/ESM
candidates of Haryana State artd all women caldidates.

The fee shall be paid by way of Demand Draft in favour of the
Registrar Generai, I{igh Court of Punjab and Haqrana, Chandigarh
payable at Chandigarh.

8
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10. LAST DATE oF RECEIPT oF APPLICATIONS: -

Last date for submission of applications and to detenmine the eligibility of
candidates in all respects including age shall be 22.12.2023 till 5Q-Q-B-,M-"..

Any person, who fulfiIls the above said conditions, may apply to the
Registrar (Recruitment), High Court of Punjab and Haryana, Chandigarh
through Co-ordination Branch, HiCb Court of Punjab and Har5rana,
Chandigarh in an envelope superscribed as "Application for the post ot
Addtttonal District Judge ln the State oJ Ha;ryand' on or before
22.12.2o123 till 5:OO P.M. Application Form should be got typed and
completed.

L2. OTHER IMPORTANT INFORMATION:

L2.l Candidates should fill the Application Form complete in all
respects. Incomplete/'tvrong information given in the application
form, non-fulfillment of any of the eligibility conditions, including
those of age, educational qualifications, experience & insufficient
Fee payment may render a candidate ineligible.

t2.2

12.3

12.4

12.5

Cand.idates should indicate the specific category for which
he lshe wants to be considered and category once opted cannot
be changed und.er arry circumstances.

The resen/ed. category candidates belonglng to other States are
required to fill their category as General Category.

oNo Objection Certificate' of the employer (for those
co';rndido;tes who o;re in goaerflmerrt senfice such crs in
prosecution department, Adaocate General office etc./ is not
required at the time of applying. Candidates are directed to only
intimate their employer at this stage. No Objection Certificate on
the prescribed format at Annexure-3 from the Competent
Authorit"v \,\,'ill have to be produced at the time of the viva-voce.

Scribe/Compensatory Time for PruBD category
candidates[with 4oo/o or more disability] of Haryana:
72.5.1 In case of persons with benchmark disabilities in the

category of blindness & low vision, the facility of scribe
can be availed by the candidate, if so desired by
him f her.

L2.5.2 In case of other category of persons with benchmark
disabilities, the facility of Scribe can be allowed on
production of a certilicate to the effect that the person
concerned has physical limitation to write, and scribe
is essential to write examination on his behalf, from
the Chief Medical Officer/Civil Surge onlMedical
Sr-rnerintend.ent of a Go'rernment health care
i";;i*;i;" as per prescribed proforma at Annexur e-4.

12.5.3 Persons with Benchmark Disabilities (h,vBD) applying
for the unresen/ed posts, vr,,hich are identified as
suitable for relevant Pr,vBD category, can also avail the
facility of scribe along with compensatory time
available to hMBD category candidares, as stated
* 1-^. r.-.
a-L.rL, v rv.

*
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12.5.4 The eligible candidates may request this Court for
scribe after issuance of admit card i.e. at least 15 days
prior to the commencement of the examination. On' receipt of request from the candidates, the candidate
r,','i11 be allotted scribe f-rom amongst non-lat' graduate
employees of tJ:is Court and he/she will be allowed to
meet the scribe 02 days before the examination.
Cardidates must submit copies of disability certiJicate
alongwith prescribed Medical Certificate, if requked.

12.5.5 Compensatory time of 2O minutes per hour of the
examination is allowed to the candidates who are
allowed use of scribe. It is further clarified that all the
candidates with benchmark disabilities, who are
eiigibie ior availing the faciiity of scribe, but choose not
to avail the said facility, will also be allowed
compensatory time of 01 hour for examination of O3
hours duration, in case such candidates apply to this
Court for the permission for compensatory time well in
time alongwilh requisite documents, as stated above.

12.5.6 If at any stage. the medical certificate is found
. inappropriate/ incorrect/ false/ fabricated/ tampered

with or if it is found that the candidate was not eligible
for the use of scribe as per the etigibility criteria,
his/her candidature/appointment will be cancelled.

12.5.7 It must be noted that only this Court is competent to
provide the permissions of scribe/compensatory time
LU LIltr UatruruaLcs as IJer- ultr auuvc IJI.UUEqI'II'eS. lru
such permission in the above cases will be granted by
the Centre Supervisor. No online request for a scribe
will be accepted by this Court.

12.6 Last date for submission of application forms for the Advocates
enrolled with the District/Sub-Divisional Bar Associations of
Punjab, Har5rana and U.T., Chandigarh is 22.12.2O23 ttll 5:OO
P.M. Atl such Advocates will submit the application forms in the
offrce of District and Sessions Judges concemed on or before the
last date i.e. 22.L22O23 till 5:OO P.M. Ld. District & Sessions
Judge must forward the same immediately to the Registrar
(Recruitment), High Court of Punjab and Haryana, Chandigarh,
mentioning the date of receipt of each application.

A11 other candidates will send/submit the application forms
directly to the Registrar (Recruitment), High Court of Punjab and
Har5rana, Chandigarh through Co-ordination Branch, High Court
of Punjab and Haryana, Chandigarh in an envelope superscribed
as "Appticatlon Jor the post of Additioa'al District Judge ln
the State of Haryand' on or before 22,L2.2O23 titl 5:OO P.M.
Incomplete applications and applications received after
22.12.2023 shall not be entertained.

L2.7 Success in the examination does not confer any right to
appointment unless the Government in consultation with this
Court is satisfied after such enqr-riry as may be considered
necessary that the candidate is suitable in all respects for
appoinLment.

Canct-idates heLon$ng to Rackr.r,a-rc1 Classe.s ere reqr-r-ired- to a-ttach
a declaration regarding their creamy-layer status on the
prescribed proforma at Annexure-S.
Candidates shall attach the self-attested copies of requisite
rrcrafifi.-otr--c. .r!a....t-.ti*1^ +1^ o A *-r-1 i nr,'bi ^* F,UUTLUIUaLUS ?ii0fiBl ,'Iffi fi]e fippiiualruii r- Offii.

:t 2,8
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12. 10

t2.L I

L2.12

12,L3

The original certificates alongu,ith the self-attested copies $rilI
also have to be produced at the time of viva-voce or as arrd when
called by this Court.

Candidates should ensure that they fulIill all the eligibility
conditions for admission to the examination. Their adrnission to
the exarnination will be purely provisional subject to the
iulfiiiment of eligibiiity criteria oi age, eciucaijonai quaiification,
nationality etc. as per relevant Rules and Instructions issued by
the Government from time to time. Mere issuance of Admit Card
to the candidate will not imply that his /her candidature has been
finally cleared by this Court. The decision of this Court regarding
the eligibility of the candidates for admission to the examination
shall be final. If on verification at any stage, it is found that they
-'!-- ^^* f,r1fi11 .1 r.rrr ,^f +t o ^1 ir-i!^ili+tr .1.1 r -7i+i-r.,a-r +1.oi- Ar-,gar,lir{r-rtttr-.=
ijL,, rrLrL rtil-Ltrr a.JrJ Lrr Llrrs rvrr.SrrJllrLJ lVrJlrrJ.r,Lrr..rlli)2 Lrrr-lr tvcLrrur\la.Lt.tl tv

will be cancelled. If any of their claim(s) is found to be incorrect
at any stage, they shall also render themselves liable to
disciplina:y action by this Court.

No claim that an application form has been lost or delayed in the
post office/ courier senrice will be considered n or any
representation against its rejection due to late receipt rnrill be
entertained.

All . communications in respect of the applications should be
addressed to the Registrar (Recrtritment), High Court of Pr:njab
and Har5zana, Chandigarh through Co-ordination Branch, High
Court of Punjab anct Haryana, Chandigarh and should contain
the following particulars : -
Narne nf P\.arnin atinn'
- 

t*^^v v^ valr----^ggv--.

Month and year of examination:
Ro1l No. (if communicated to the candidate)
Name of the candidate:
Father's Name:
Address and Mobile No. as given in the application form:

Cnrrnr?irrninatinne nrrt nnntaininr: flrr-en narfin:rlere el'rall rrnfvvat^altq4llvqL^v5lv t^v s UU^ILr4..r^4--b Ll3tr\rv 
.Hl..i3 

I'l\,Bat ,l \, t l^t.^at rav L

be attended to. Bnvelopes containing correspondence with the
High Court of hrnjab and Haryana, Chandigarh concerning this
examination should ahvays carry the words "Haryana Superior
Judicial Senrice Examination 2o.23,-24" .

Each application must also be accompanied by:-

1-2,14.7 Three l:ecent a:td identical pa.ssport size photogra.ph"s
duly signed by the candidate and attested by a
Gazetted Officer (one to be pasted on the top right-
hand corner of the application form and others to be

. tagged with the application form).

72.14.2 TWo latest character certificates from two respectable
persons, (one of ,,vhich must be issued by the
PresiclentiSecretary of the Bar Association where the
candidate is practicing).

Instructions to the candidates for the writren test are enclosed as
Annexure-6.

Candidates shall attach proof of Gross Professional Income and
List of Number of Court cases conducted as per the proforma

l----l a---- ?,elrurusuu ati ,rnlrExrlrc-, .

The category of resenration and all other inforrnation once frlled.
in the application form shall not be allowed to be changed.

1,2,L4

t2.L5

12.16

L2.L7

aa

g {



12.18 Re-evaluation of answer sheets is not a11owed. Only re-checking
of answer sheets (i.e. no part of the answer sheets has been left
unevaluated or there is no totaliing error) can be allowed on a
written request from a candidate addressed to the Registrar
(Recruitment), High Court of Pcnjab and Haq,'ana, Chandigarh
thrbugh Co-ordination Branch, High Court of Punjab and
Haryana, Chandigarh, on payment of fee of Rs- 5OO/- per answer
sheet (in the shape of Indian Postal Orders payable in favour of
Registrar General, High Court of Punjab and Haryana,
Chandigarh) within thirty days from the date of display of marks
on the official rvebsite of this Court. No separate request in this
regard by any candidate or any other person on their behalf shall
be entertained under the RTI Act for re-evaluation/re-checking
etc.

12.19 No travelling expenses or allowances will be payable to any
candidate for appearing in written test/viva-voce.

12.2A Any other terms and conditions not specifically mentioned above
shall be governed in accordance with the Haryana Superior
Judicial Senrice Rules, 2OO7 and rules/ resolutions/instructions
issued by this Court a.s tvell as Government of Haryana from time
to time.

12.21 AII annou.ncements,/information regarding fhis recruitment
proeess will be notified on the offrcial website of this Court i.e.
r,rryrw.highcourtchd.gov.in. A11 the candidates are advised to
regularly visit the website in their own interest. This Court shall
not be responsible for missing or non-receipt of any information
on account of hislher failure to checkup with the oflicial website
from time to time.

12.22 The candidature of the applicants would be provisional subject to
the fulfillment of eligibility criteria of dg€, educational
qualification, experience, nati.onality etc. as per relevant Rules
and instructions issued by the Government of Haryana from time
to time.

BY ORDER OF HON'BLE THE ACTING CHIET JUSTICE AND JUDGES

REGISTRAR( RECRUITMENT}
FOR REGISTRAR GENERAL

End st No . 2 6 1t Joaz.I/w.F.2, Dated. 15. 1 I.2Uz3

Copy of this Notification atongurith its Anne.xures 1 to 7
isforwarded to the President, High Court Bar Association of
hrnjab and Har5rana, Chandigarh for information and favour of
communication to the members of the Bar Association.

Receipt of this notification may kindly be acknowledged through
Email only.

BY ORDER OF HON'BLE THE ACTING CHIEF JUSTICE AND JUDGES

1

2

REGT*#ITIVIENT}
FOR REGISTRAR GEIIERAL

8
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Endst x". 2 € I I [ 
"az.r 

I \1.F.2, Dated 1 s. 1 1. 202 3

1. Copy of this Notification alongwith its Annexures 1 to 7 is
forwarded to all the District & Sessions Judges in the States of
Pr-r-njab, Haryana and LI-T- Chaldigarh q'ith the request to
display the same on the notice boards of the District Bar
Asiociations as well as Sub-Divisional Bar Associations.
Applicattons complete in all respects ehould be entertalned
on or before the last date i.e. 22.12.20123 till 5:OO P.M. After
accepting the appltcations, the same be forurarded to the
Registrar (Recmitment!, High Court of PunJab and Haryana,
Chandigarh immediately, mentlonlng the date of recelpt of
each appllcatlon.

2. Receipt of this notification may please be acknowledged through
Email only.

BY ORDER OF HON'BLE THE ACTII{G CHIEF JUSTICE AND JUDGES

J+_
REGTSTRAR (RTCRUITMEI{TI
FOR REGISTRAR GENERAL

Endst Nr. 26 I tgoaz.t /y1.F.2, Dated 1 5. 1 1 .2023

Copy of this Notilication alongwith its Annexures 1 to 7 is
forwarded to the following for information and necessary action:-

1. The Chief Secretar5z to Government, Haryana, Chandigarh,

2, The Director of Prosecution (General), Haryana, Sector-14,
Panchkula.

Applications complete in all respects should be entertained
by the Head of Departrnents on or before the last date i.e.
22.12.2o123 ttll 5:OO P.M. After accepting the applicatlons, the same
be forwarded to the Registrar (Recruitment), High Court of PunJab
anri iiaryana, Chandigarh, irnrnediately, mentioning the tiate of
receipt of each application.

BY ORDER OF HON'BLE THE ACTING CHIEF JUSTICE AND JUDGES

_fJ-
REGISTRAR (RECRUITMENT}
FOR REGISTRAR GENERAL

Endst Na.fu5il!&az.J lYr.F.2,Dated 1s. 1 1.202s

Copy of this Notification alongwith its Annexures L to 7 is
forwarded to the Controller, Printing and Stationery Department,
Haryana, Sector-6, Panchkula, with the request that it may please be
published in the Extra-Ordinary Har5rana Government Gazette well
before 25.LL.2O23.

EY ORDER OF HON'BLE THE ACTING CHIIF JUSTICE AND JUDGES

EAtn[E! E}IIIAIG'ITD A E} {?.EAf,TEAE} A Ta' trlt .a:lJ\Iry a ALarl iraJai tJ.LL-|,i.J

-

*

al

REGIST#RUITMENT}



Endst *r.2 e% I Gaz.t lyt.F.z, Dated Is. 1 1.2023

Copy of this Notifrcation alongwith its Annexures 1 to 7 is
forwarded to the Regional Employment Officer, Regional Employnent
Exchange, Sector-17, UT, Chandigarh, rn reference to Letter
No.REO/2OO916423 dated 28.08.2009, for information and necessary
action.

BY ORDER OF HON'BLE THE ACTING CHIEF JUSTICE AI{D JUDGES

REGISTRAR ( RECRUITMENT}
FOR REGISTRAR GENERAL

tN
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Annexrrre-1

APPLICATIOIT FOR THE POST OF ADDITIONAL DISTRICT & SESSIOilS
JI,DGE IN THE STATE OF HARYANA

1. Please read the notification carefully before lllling the appllcation form.
2. No column shoutd be left blank.

i) Name
(In Block Letters) Paste your

recent attested
passport

size
photograph

here

ii) Father's / Hu sband's Name

iii) Nationality

iv) Gender

at\vl ln^f ar- .-t\-,q.LUEUr J

vi) Date of Birth
(DD-MM.YNTT)
Attach attested

vii) Actua1ageaSon22.L2.2o23i.e.yearS-monthS-days
viii) Academic qualifications, with distinctions attained, if any

(Attach Sel.f attested copies of relevant certificates)
Detail of Acar temic Oualifications

Sr
No.

Year Examination o/o of Marks I{ame of Board/
University

ix) Enrolment No. &Date as an
A.lrrnn.rfa.l.\I Y \.'\zCALTJ

x) Whether the candidate is
having 07 years of continuous
practices as an Advocate?

Yes/ No

If yes, specify the total period of
Practice
T\af ..iI c nf!-, \, LC,|;L.! \, \r l

Advocate
fif .r nti no r: 6 n r.t
Pf 

q.rvLr\zr, C,LtJ (l-r.1,

(Attach latest cerLificate of experience at the Bar issued by the President/Secretary of the
Bar concerned and counter signed by the District Judge in case of District and Sub-Division
Bar. In the case of candidates practicing in the High Court, no counter signatures are
necessary.)

xi) Are you in
Service?

Government Yes/N.,

If yes, give the following details:
Name of Departrnent Name of Post

held
Post held
since

Remarks

(a

'rfr.inrrlcrl on certificate

uocates Act.l



In case the candidate has remained out of practice for some time after
passing law, he/she must give detail of the activities performed during the
said period:

xii)

Name of Bank:

Bank Draft No:

Amoun t:uate

xiii) Give details of payment of
Examination Fee

Complete Postal Address
(In Block Letters)
(Mentioning Post Office, Sub-Division,
District. State and PIN Code).
Permarr.ent

Present

E-mail address, if any,
lPlease ensure that the E-mail is active'l
Mobile Number, ff any

xiv)

Landline Number, if any

Are you married? Yes/No

Yes 1i-io

:w)

If the answer is 'Yes',
Do you have more than one
living spouse?
Have you passed matriculation
examination with Hindi as one
of the compulsory or elective
subject or any other equivalent
examination in Hindi langusge,
speciiied by the Governrnent
from time to time?

Yes/No

)ilri)

Are you a bonaJide domicile of
Ha.trrana?

Yes/Noxvii)

(In case candidate claims reseryation under any category, he/she must furnish latest
domicile certificate issued by the State of Haryana)
TJn rrnrr helnns fn ar,t\z reserrrer{y v 

J 
v q vv-v-^D Lv s-J 

^ 
vvv- r vs

category recognized by the
Ha:ryana Government?

Yes/ No

If Yes, (i) Mention your Caste

(ii) Designation of the issuing
authoritv of certificate
(iii) state specifically the category
under which vou claim resenration :

vrriiil
al r 344,

Attach selt-attested copies of the relevant certilicate[sl
Do you belong to Persons with
Benchmark Disability
Category of the State of
Harvana?

Yes/No

if Yes, (i) Mention your type of
Disability

xix)

Attarh celf-aftaqtarl rnnir.s nf the relFrrant ncrfifinata/c)a l!LLlv^a 9V!l BLLYV9vU vvlJ^vv V. ua4v ^ v^v t saE i.rv^ L-iavq,L\/i+i

Do you belong to General
Economically Weaker Section
(EWS) category of the State of
Ha:yana?

Yes/ No

:or)

of latest Income ald Asset
Have you ever been
convicted f ac.qt-litted/ disch a-rge
d by any Court of law?

Yes /Nn
- --t -

If yes, li) Give details of the case
(ii) ivlention the punishment/sentence
awarded, if any,

xld)

A t+n^1r /-^r.sr .rf ftrt.. itrr{rrnrar.rf .'f ,.*.ttlrLLCAVrl Vt/PJv rJl Lllrv Jl.l.l.I.I;ulreltL,r rt cLirj,

a

lta

rl-

!
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Yes/No
Whether any criminal case is
pending/registered against
you?

rcrii)

If yes, (i) Give complete details of the case and its present status with relevant documents:

Whether you have ever been
suspended, discharged,
terminated, removed, reduced
in rank or dismissed from
senrice by the Central or the
State Govt. or the Boards or
Corporation?

Yes/No

mriii)

lf Yes', give details and mention reasons/circumstances of such dismissal etc. with relEvant
documents:

:o<iv) The candidate may furnish any other information in support of his/her
candidature (e.9. membership of Professional Societies,
conferences/seminars attended, papers published ald annual professional
income)

rcnrv) State Gross Professional
Income for last three
assessment vears
(Attach copies of Income Ta>r returns)

2022-23

2023-24

2021-2n

>oilri) State arrd attach proof of
Independent engagement and
conducting of not less than 50
cases (other than bunch cases)
for general categories and 40
cases for tJrC SC, BC-A, BC-B,
PWD & ESM categories, per
year in , the preceding three
vears

Total number of cases

15.11.2022 to t4.1 1.2023-
15. 1 1.2O2L to 14.1 1 .2022
Itr 11r)nol't{'^ 1A 11onr)ILr. L L.AUTAL, LL, I-T.l l.AL?ZJ

x)nrii) Whether two recent duly
attested passport size
photographs are attached?

Yes/No

>owiii) Whether list of Docurnents is
enclosed? Yes/ No

Place
Date:

(Signature of the Candidate)
with address for eorrespondence

p

rl

I!l
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Declaration

(U I hereby declare that ali ttre statements made in this application forra
above are true and correct to the best of my knowledge and nothing has
been concealed or rnisrepresented. In the event of anSr information being
found false/incorrect/ concealed or misrepresented at any stage, my
candidature sha-ll be liatrle to be cancelled and I shall also tle liable for
appropriate legal action including dismissal, removal etc. even after
appointment.

(II) I have perused and accepted the Terms and Conditions mentioned in the
Notification as well as in the Annexures 2 to 7.

Place:-
Date:-

(Signature of the Cand.idate in F'ull)
with address for correspondence

(Thumb impression of the Candidate)
L.T.I (for maie) i R.T.i. (fr:r female)

-

It

a
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Annexure-2
SYLLABUS FOR WRITTEN TESTFOR DIRECT RECRUITMENT OF

aITDTTIOnAL DISTRICT & SESSIONS JT DGES, II{ THE ST+TE OF IIIUIYAIIA

PAPER-I (CIVIL LAW.II

1. tndian Contract Act,1872
2. Code of Civil Procedure, 1908
3. RegistraLion Act, 1908
4. Specific Relief Act, 1963
5. Transfer ofProperty Act, 1882
6. Limitation Act, 1963

PAPER-II ICRIMINAL LAWI

1. Indian Pena1 Code, 1860
2. Narcotic Drug.s and Psychotropic Substances Act, 1985
3. The Prevention of Cormption Act, 1988
4. Code of Criminal Procedure, 1973
5. Indian Evidence Act, L872

PAPER-II (CML LAW-III
1. Constitutional Law
2. Interpretation of Statutes
3. Hindu Law
4. Rent Larv

PAPER-w (LANGUAGE PAPERI

English (Consisting of Essay and Precis)
Hindi (Consisting of Essay a:ed Precis)

1.

2.

PAPER.V IGENERAL KNOUILEDGEI

Objective type multiple choice 100 questions.

FORMAT OF THE WRTTTEN TEST tH^ilRYAr{Al

1. PAPERI shours
Subjecdve / narrative b,pe questions

2. PAPER II 3 hours
Subjective / narrative type questions

3. PAPER III 3 hours
Subjective / narrative type questions

4. PAPER fV 3 hours
English (Consisting of Essay and Precis)
Hindi (Consisting of Essay and Precis)

5. PAPERV 2hours
General knowledge
100 Objective type muitiple choice questions

Total

2OO marks

2O0 marks

2AO marks

100 marks
(50 marks)
(50 marks)

50 marks

750 marks

SYLLABUS FOR VIVA-VOCE

The candidates shall be assessed on the basis of their (i) Personalit5r, (ii) Proliciency in

English, (iii) General Knowledge, (iv) Questions regarding Constitution of lndia & (v) Analytical

Approach and Decisiveness.

Noter
i. "Keepiag ln view the nur,bcr of applicatloas received, thc lligh Court of

PuaJab and Hatyaaa, CLaadlgarL aay hold a preliroiaary c*rralaation for
short listing the candidates, coasistiag of obJective type questloas froo
the syllabus as prescribed for the wrltten test."

ii. High Court reaerves the right to decide ratio for shortllstiag the caadidate
for writtca test.

iii. Bare Acts will be provided to the caadidates durlag Len Papers ia the
sritten test.

kY



Annernrre-3
*Iqo oBJECTION CERTIFICATE',

(To be issued by the Head of the Department in case the candidate is serving

in any Government Departments/Semi-Government Departments or in any

Corpora*Jons/ Boards)

No Dated

It is certified that Shri/Ms. Son/Daughter of Shri- is

seruing in this office and the undersigned has no objection if he/she appears in

thc tesl for thc posL of AddiLionai Districl & Sessious Judge', in thc SLaLe of

Haryana. The senrice particulars of the candidate are asunder:-

1, Office where employed:

2. Date of initial appointment:

3. Date of present employment:

4. Total length of service:

5, Fresent Designation:

6. Pay Sca1e:

7 . Regulat / Temp orary / Ad-hoc/
Deputation/ Transfer basis
,-1^ C\- ^^:.C--r(Prtra,sc oPtruLty I

8. If on deputation/transfer, give
d.etails of the parent office and
information about his lien etc.

9. Lien retaineil on arry post. If
t?.a^ A.il.ro I .o*-. iI 

"J USI \_t r V \, \r\,Lq.lro

10. Whether any department
proceedings initiated or likely
to be initiated or Minor/
major punishment imposed?If
so, glve details:

1 1. Any other relevant
information:

Dated:
Signature of the Authority
T-\ac.i r.t-r rl fir.rr .
Ir, U rJr6r r tl- Ll \, r r t

Seal

!

!
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Annextlre-4

CERTIHCATE RDEARDING PHYSICAL LIItrITATION IN AN E:TAMINEE TO WRITE

This is to certify that, I have examined Mr/Ms/Mrs.-

(narne oi the cancliciate rvith ctisabilityi, n p€rson with (nature

and percentage of disability as mentioned in the certificate of disability),

S/o lD /o , a resident of

(Village/District/State) and to state that he/she has physical limitation which

hampers his/her writing capabilities owing to his/her disability.

Signature

Chief Medical Officer/Civil SurgeonlMedical Superintendent of a

Government health care institution

Name & Designation

Name of Government Hospital/Health Care Centre with Seal

Place:

Date:

Note:

Certificate should be given by a specialist of the relevant stream/disability (eg.
Visuai impairment - Ophthalmologist, Locomotor Disability - Orthopaedic
specialist/PMR)

w
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t rl

Sr,
No.

Case
No.

Title Case/P.O,A.
Filed in the

Couft with date

Appeared
for

Status

-

P


